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the system? If so when does the 
Minister propose studying this ques-
tion? 

SHRI RAGHUNATHA REDDY: 
have been studying this for some time. 
Now I am actively studying it. 

SHRI BHAGWAT JHA AZAD: It 
betrays the intention of the Minister. 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Yes; 
Sir. 

(b) No. Sir. 

(c) Does not arise. 
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THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): So far as supply to 

brick burners is concerned, it is not 
possible to £i ve the State-wise di vi-
sion. But I can 2ive the hon. Member 
the figures of actual supply prior to 
and after take-over. In November 
1972 the wagons allotted was 4,198 
and the loading 4.110; In December 
the corresponding figures were 4:l83 
and 4464. In Januarv 6.742 wagons 
were allotted but on:y 3.689 were 
loaded; February-4641 allotted but 
only 2716 loaded. In March we ex-
pect the average to be around 2"0 
wagons a day. There has been a defi-
nite improvement. 
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SHRI S. MOHAN KUMARA-
MANGALAM: I must ask the hon. 
Member to put another question be-
cause the detailed break-up in respect 
of different industries or different 
States is not available with me at pre-
sent. I have got the details in rela-
tion to coal provided to brick burn-
ing industry as a whole. If he wishes 
to have the detailed break-up. I will 
certain'y give it to him. 
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SHRI S. MOHAN KUMARA-
MANGALAM: Since this question 
covers coal for brick burnin.l! indus-
try. it might be better if he puts a 
separate question.' 

SHRI BISWANARAYAN SHASTRI' 
I, It a fact that slack coal is required 
for brick and tile bakers and. if so. 
I; there any restriction by the RaH-
ways on the movement of slack coal 
out of a particular zone? 

SHRI S. MOHAN KUMARA-
MANGALAM: There is no restriction. 
But. naturally. so far as brick burn-
ing industry and tile bakers are con-
cerned. the priority that is 2i ven to 
them is after power houses. steel 
plants and such other priority users. 
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Oral AnswerB 

SHRI S. MOHAN KUMARA-
MANGALAM: So far as the question 
of price is concerned. the price will 
vary from State to State depending 
also on the cost of transport. But from 
the side of the coal mines authorities 
and the ,Bharat Coking Coal. the 
price is at a fixed level. So far as the 
question of giving priority to coopera-
tive societies is concerned. I do not 
think there is any particular scheme 
for giving priority to them. Our 
attempt is to provide to the maximum 
extent to all consumers of brick burn-
ing industry whatever coal we ni'e 
able to give them. 
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SHRI S. MOHAN KUMARA-
MANGALAM: So far as the question 
of not being able to load wagons ade-
quately in the month of February 
particularly is concerned, there was a 
fall because of the new system Of 
booking introduced after the take-over 
by Government. We could not avoid 
introducing the new system if we were 
to safeguard the interests of the work-
ing of the new organisation. But, 
with the consumers getting adju3ted 
to this new system in the course of 
the month of February, the position 
has considerably improved in March, 
and I think, by April-May, we should 
be reaching a position better than 
even in the previous year. The efforts 
that we are making should help us to 
improve the loading to about lour 
hundred wagons a day, and as hon. 
members must be knowing, the peak 
season for brick kilin is March to June. 
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SHRI D. N. Trw ARY: Before the 
take-over by Government, the coal 
mines were selling coal to brick bur-
ners steadlthily and they did not show 
so much raising. So, the brick bur-
ners were getting their quota alright. 
But now, after the take-over by Gov-
ernment, the percentage of supply to 
brick burners is only 3 to 4 per cent. 
May I know whether Government is 
considering for increasing the quota 
for brick burners and other small 
scale industries so that they may get 
their full quota legally? Before. as 
I said, they were getting illegally be_ 
cause colliery owners did not show 
it. We are not getting coal for 
hrick burning even in Bihar where 
there is abundant coal. 

SHRI S. MOHAN KUMARA-
MANGALAM: The hon. Member has 
made a very important point. We 
are aware of this problem. So far as 
the question of transport by wagons 
is concerned. this does not really arise 
because, I think. the hon. Member 
himself is aware that most of this 
illegal production was transported to 
brick kilns by truck. What we are 
trying to do now is to increase also 
the availability of coal for transport 
by truck and to see to it that the 
illegal production is made legally 
available by being made legal. 

SHRI B. S. BHAURA: May 
know from the hon. Minister whether 
he is aware of the fact that in Punjab 
some bricks are sold at Rs. 51 per 
thousand and some are sold at mOre 
than Rs. 100 per thousand. May. I 
know whether it is a fact that this 
difference of Rs. 50 per thousand is 
due to black-marketing in coal and 
whether the Government is going to 
institute any inquiry in this case 
becausE' a margin of IRs. 50 per thous-
and is very high? 

SHRI S. MOHAN KUMARA-
MANGALAM: Undoubtedly, when 
there is scarcity in any commodity, 
there is a tendency for people, the 
middlemen, to try to make larger 
profits. What the Government is try-

ing to do is to increase the supply, im-
prove transport arrangements and 
thus bring it down. I do not think 
any useful purpose will be served 
by an inquiry because an inquiry will 
not bring coal at proper prices to 
brick burners; it is only increased 
supply which will achieve that. 

Recovery of Assets of Indian forced 
out of Agenda 

*525. SHRI D. D. DESAI: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government are aware 
that a representative of the British 
Government has been having talks 
with Government of Uganda over the 
prroperties left behind by the resi-
dents of the country of Indian origin; 

(b) whether Government propose 
to send an Indian representative also 
for similar talks with regard to the 
Uganda Indians who have corne back 
to this country; and 

(e) the other steps Government in-
tend to take to recover the assets 
which these Indians were forced to 
leave behind? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
(a) Government are aware that the 
Government of U.K. have been in 
touch with the Government of Uganda 
regarding the assets left behind by 
U.K. passport holders. 

(b) and (c). As the House is 
aware, Government have made re-
peated efforts, including the despatch 
of a special representative, and con-
tinue to press for the equitable settle-
ment of assets left behind by Indians 
expelled from Uganda. The Govern-
ment of Uganda, apart from some 
general assurances against conllscat-
ion, have not yet enunciated their 
policy in this regard. Government 
are in constant touch with the Uganda 
authorities through diplomatic chan-




